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The Constitution (Scheduled Tribes) Order (Second Amendment) Bill, 2019
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MR. CHAIRMAN: Hon. Members, this is an Amendment pertaining to an issue
which is equally important but confined to a particular thing. So, | would request
the Members of all the political parties and their leaders to see that whoever is
going to speak on behalf of their party are told that this is the time available to
them. | am happy that the Congress Party is saying that there is only one speaker,
Shri B.K. Hariprasad, from their side. If the BJP also does the same thing, it is good.
Other parties can also do that. Now, Shri B.K. Hariprasad.

SHRI B.K. HARIPRASAD (Karnataka): Mr. Chairman, Sir, the Constitution
(Scheduled Tribes) Order (Second Amendment) Bill, 2019 was introduced in the Rajya
Sabha on 9" January, 2019, by the Minister of Tribal Affairs. The Constitution
(Scheduled Tribe) Order, 1950, specifies the tribals and tribal communities which are
deemed to be Scheduled Tribes. The Bill amends Part VI of the Order, which specifies
the Scheduled Tribes in Karnataka. This amends the Order by substituting (i)
'‘Naikda, Nayaka' with 'Naikda, Nayaka (Including Parivara and Talawara) and (ii) 'Siddi
(in Uttar Kannada district)' with 'Siddi (in Belagavi, Dharwad and Uttar Kannada
districts)'. Karnataka has already got about 49 tribal communities, which have got
the richest culture in the country and this culture should be honoured. Fortunately
or unfortunately, they have not been highlighted in the world because they live in
forests. Tribal culture is no less than any other culture in this country. They are
the indigenous people of this country and more should be done for them, not
through reservation, but they should get their right. As far as Karnataka is
concerned, 'Siddi' is mentioned here. This country has got three races, Aryan,
Mongolian and Dravadian. We have forgotten the African race. African races are
very much there in this country. Gujarat people know pretty well that in Godhra,
they have Siddis. They are of African origin. Even in Karnataka, we have Siddis in
Uttar Karnataka, Belagavi and in some three or more districts. They are the most
neglected tribal community in the country. As far as the Government of Karnataka
is concerned, they have recommended the names of these communities to be
included in the Schedule. So, this is a good move. We all support this. Then,
Halumantha community is a synonymous of Kuruba (Coorge District). A fresh
proposal has come to this Government. For Kunbi community also, a fresh proposal
has been received by this Government. Recently, the Karnataka State Tribal Research

Institute in Mysuru, the nodal agency, which makes a study on tribes before they
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are added, has submitted reports on four different communities to be added to the
ST list. While two of them have been pending at the Centre for long, the other
two are yet to be cleared at the State level. As | said, 'Siddis' should get the
preference. Another proposal which has come from the State Government to the
Union Minister of Tribal Affairs is to include Gangamatha, Kabbaliga and Koli, the
synonyms for the same community in the Scheduled Tribes List. We have one more
community, Coorgis. Theirs is the richest tribal culture. They are glorified tribes. They
have their own culture. Anthropologists are also making some research. They also
should be included in this Schedule, Article 342, and they should be given tribal
status because their culture is far superior than any other culture in the country
because they don't follow saptapadis. They have their pure tribal culture. They
should be accepted, respected and included. With these words, Sir, | support this
Bill which is aimed at including some of the major tribals of Karnataka. Thank you

very much, Sir.
MR. CHAIRMAN: Now, Shri K.C. Ramamurthy. He will speak in Kannada.

SHRI K.C. RAMAMURTHY (Karnataka): *Hon'ble Chairman Sir, my hearty
congratulations to the Central Government for bringing The Constitution (Scheduled
Tribes) Order (Second Amendment) Bill, 2019. The continuous efforts made by the
Members of Parliament for the last 18 years have fructified today. The youth of
Parivara, Talawara & Siddhi Community have been unsuccessful in making a mark
in the fields of Education and Employment. Now that the Central Government has
brought this Bill, there will certainly be hope for them. There are more than 15 lakh
people belonging to this community and they are the most backward lot. As
mentioned by my friend Shri Hariprasad, there is a need for many more sub-castes
to be recognized as Scheduled Tribes. | request the Central Government to put in

more efforts in this direction. | support this Bill.
[THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY) in the Chair]

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | rise to speak on The
Constitution (Scheduled Tribes) Order (Second Amendment) Bill, 2019.

*English translation of the original speech made in Kannada.
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Sir, the Government has decided to consider 'The Constitution (Scheduled
Tribes) Order (Second Amendment) Bill, 2019, and this will amend Part VI of the
Order which specifies the Scheduled Tribes in Karnataka.

Sir, we, in West Bengal, have been demanding similar status for several Gorkha
communities for quite some time. The West Bengal Government has been demanding
the inclusion of 11 Gorkha communities since 2014 but it has been rejected each
time by the Registrar General of India. Sir, amendment made in June, 1999 and June,
2002 requires recommendations of State as well as the concurrence of the Registrar
General of India and the National Commission for STs, that is, Scheduled Tribes.
Only those proposals which have been recommended and justified by the concerned
State and if the Registrar General of India and the National Scheduled Tribes
Commission concur with it, they are brought up. The Union Home Ministry in this
regard is to be reminded, which is the parent organization of Registrar General of
India.

In this case, Sir, while the former part of the process has been completed,
that means, the State Government's recommendation part, the latter part is hanging
fire; and this despite the Prime Minister Narendra Modi's assurance that he would
look into the issue while campaigning in North Bengal in 2016 Assembly elections.

The 11 Gorkha communities are Bhujel, Gurung, Mangar, Newar, Jogi, Khas,
Rai, Sunuwar, Thami, Yakha also known as Dewan, and Dhimal. If included under
the Union Government's list of ST communities, it would cover more than 80 per
cent of the hill population.

The demand for including hill communities in the ST List has been a long-
standing one, as only around 34 per cent of these communities have been enlisted
as tribals. The recognition entitles them to reservation in Government jobs, education

and special concessions.

After being recognized as Scheduled Tribes, members of the community can
derive benefits meant for STs under the existing schemes of the Government,
including school and college scholarships, education loans, concessional loans from
National Scheduled Tribes Finance and Development Corporation, hostels for ST
boys and girls, etc. They are also to be entitled to benefits of reservation in services

and admission to educational institutions as per the Government policy.
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It may be reminded in this context the immense contribution that Gorkhas have
made to the nation. The Gorkhas have been some of the bravest soldiers to serve
India, both in India and as part of various United Nations peace-keeping forces.
The Gorkha Rifles has received five Maha Vir Chakras, 17 Vir Chakras, 17 Shaurya
Chakras, 4 Kirti Chakras and 47 Sena Medals. Internationally, one is reminded of
Operation Khukri in Sierre Leone, the PVC won by Captain Gurbachan Salaria of
3/1 Gurkhas in 1961 in erstwhile Katanga and the operations in Somalia in June
1993.

It may also be reminded to the Government that the NRC conducted in Assam

has unfairly left out one lakh Gorkhas, most unfortunately, Sir.

Despite the Centre's neglect, the Bengal Government has been quite active in

ensuring that they and the other tribal communities in the State are not left behind.

The State Government has set up 20 developmental and cultural boards for 20
communities, including many in North Bengal. In 2016, it had constituted a task
force for the Gorkhas. It offers old-age pension and social security schemes for

tribal communities.

Sir, the tribal coverage under the Khadya Sathi Scheme, whereby discounted
food grains at ¥ 2 per Kg. is provided, covers over 8 lakh people in Darjeeling
Hills and also tribal people working in tea gardens and the people of Totopara in
Alipurduar district and also over 35 lakh people in Jangalmahal. ...(Time-bell rings)...
In terms of recognizing their languages, the West Bengal Government has formally
accepted Kurukh, Kamtapuri, Rajbongshi and Kurmally as official State languages.
The State Government publishes booklets in Santhali, among others, to disseminate
information on various tribal development schemes. A Santhali-Bengali-English
trilingual dictionary has also been brought out with 24,200 words and it has been
provided to all Eklavya model education schools and tribal schools. In 2014, the
State Government had commenced a pilot project to arrest the cases of Thalassemia
and iron deficiency among tribal people. In this regard, testing was done on 74,804

children, who were suffering from sickle cell anaemia.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Please conclude.
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SHRI ABIR RANJAN BISWAS: Sir, another point is crucial in the context of
the West Bengal Government's constant efforts towards the development of tribal

people in the State.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Mr. Biswas, please
listen. One second. Both the BJP and the Congress Party have sacrificed their time.

So, the All Indian Trinamool Congress would also have to do that.

SHRI ABIR RANJAN BISWAS: Sir, | would conclude within one minute.

I would request you to give me time.

So, as | was saying — this is a very important point, Sir; please take note of
it — The State Assembly recently passed the West Bengal State Commission for
the Scheduled Castes and Scheduled Tribes Bill, 2019. But a legislation as important
as this has been withheld assent by the Governor, which clearly shows his partisan

allegiance and this cannot be allowed to continue.
THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Thank you.

SHRI ABIR RANJAN BISWAS: Sir, | would conclude within half a minute. This

is the last line, Sir.

The last Governor had gladly given his assent to the legislation last year to
make Kamtapuri, Rajbongshi and Kurmally official languages in the State, in line
with his constitutional mandate. There have been three Constitution (Scheduled
Tribes) Order Amendment Bills, which have been brought to Parliament. It is high
time that another Amendment Bill is brought to include the excluded and deprived

communities of north Bengal.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Mr. Vice-Chairman, Sir, let
me begin by saying that millions of tribals and others still face discrimination
according to the former UN Secretary-General, Mr. Ban-ki-Moon. | support this Bill,
which has been brought on the basis of recommendation made by the State of
Karnataka to bring parivara and thalavara, from the synonyms of Naika and Siddi
community of Dharwad and Belgavi districts along with the existing Siddi community
of Uttar Kannada at Entry 50 in the list of Scheduled Tribes in the State of

Karnataka. | also want to reiterate and bring to the kind notice of the hon. Minister
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for Tribal Affairs that a detailed analysis about the various attributes of the
community such as primitive traits should also be considered because it has been
a long-pending demand. The then Chief Minister of Tamil Nadu, Dr. Puratchi
Thalaivi Amma, made a strong representation to the Central Government saying that
the Badagas, an ethnic and linguistic minority, a tribal group had a distinct culture
and heritage of their own. Their oral literature, belief and faith reveal their attachment
to Nakkubetta and Nilgiris through Devva and Hethe Habbas, which are animistic
in nature. She also said, "It is clear that the broad characteristics indicated for
classification of a community as a Scheduled Tribe have been satisfied, thus making
them eligible for qualification as a Scheduled Tribe." So, there has been a long-
pending demand that the Badagas community, living in the Nilgiri district of Tamil
Nadu State, are classified as a tribe. In the Census of 1931, the Badagas were
classified as a tribe. The Badagas are an ethnic and linguistic minority, as | said
earlier. They are an agricultural community and are engaged in growing traditional
crops like ragi, samai, thenai and barley. Most of these small growers are socially,
economically and educationally backward. The State Government has forwarded the
request on behalf of the Badaga community to the Union Government to include
this community in the list of Scheduled Tribes in relation to the State of Tamil Nadu
by way of amending the Constitution Order, 1950. However, | would like to bring to
your kind notice that no positive action has been taken in this regard. So, | would
request you to amend the Constitution and include the Badagas community in the
list of Scheduled Tribes in relation to the State of Tamil Nadu. Another thing is
that the Kattunayakan community, the Yerukula community, the Malakkuravan
community and the Kurumans have to be considered for inclusion under the list of
Scheduled Tribes under Article 342(2) of the Constitution. Though these tribal people
have been living in several clusters in the tribal areas, they are not enjoying the
benefit of reservation and other concessions. As everybody took little time, I will
also take little time. The Kattunayakan community lives in a very small group in my
district and Kanyakumari district also has the same Kattunayakan community. They
have a long-time demand and we also want them to be included in the Scheduled
Tribes Order.

2 faemR TaE e (ST o) SudWess Weied, Hiagr (STgie ST
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SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, this is my maiden speech.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): You will speak in
Odiya. But, maiden speech cannot be allowed now. You can speak more afterwards,

on some other Bill because only one-and-a-half hour is allotted for this Bill.
SHRI BHASKAR RAO NEKKANTI: Sir, I want to speak in Odia.

*"Sir, | rise to support the Constitution (Scheduled Tribes) Order (Second
Amendment) Bill, 2019 on behalf of my party BJD. There are many Scheduled Tribes

in Odisha which should be included in the list by the Central Government.

Regarding the Constitution Amendment Bill being discussed here 1 would like
to say, Odisha State occupies a distinct place in our country as it represents a
unique blend of unity amidst diversity. There are 62 Scheduled Tribe communities,
each one different from the other. The State has the privilege of having the highest
number (13) of Particularly Vulnerable Tribal Groups (PVTGs). ST population
constitutes 22.85% of the total population of the State (as per 2011 census).

The Scheduled Tribe communities of our country have suffered from centuries
of isolation, deprivation, socio-economic exploitation, inequalities and discrimination

for historical reasons. This has made them backward and vulnerable. The present

*English translation of the original speech made in Odia.
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situation of these communities is far behind from others and they are substantially
facing huge problems due to non inclusion in ST category. The Scheduled Tribes
in Odisha have suffered from social, educational and economic backwardness due

to many historical reasons.

Sir, Government of Odisha has established Special Development Councils for 9
tribal dominated districts of Mayurbhanj, Keonjhar, Sundergarh, Kadhmal, Gajapati,
Koraput, Rayagada, Malkangiri & Nabarangpur for all round development of ST
Communities. About ¥ 1.5 crores has been allotted to each block under these
Councils and it is a vision of our Hon'ble Chief Minister, Shri Naveen Patnaik. It is

a role model for rest of the country.

Sir, State government of Odisha had submitted the lists of Scheduled Tribe
Communities to the Govt. of India many a times for their inclusion. Shri Naveen
Patnaik, Hon'ble Chief Minister of Odisha had submitted a letter on 30.05.2011 and
subsequently on 03.11.2019 for inclusion in ST list from Odisha. Konda Reddy/
Konda Reddi (2) Mooka Dora/Muka Dora/Nooka Dora/Nuka Dora (3) Paharia (Kamar)
(4) Dhurava (5) Dhurua (6) Kui (Kandha) in place of "Kui" (7) Jhodia (8) Oriya
Kandha/Odiya Kandha. It is a long standing demand of ST many communities for

inclusion under ST category.

I urge the Government of India, through you, to take immediate measures for
inclusion of these communities into the Scheduled Tribe List, for socio-economic

development of these communities and to save them from deprivation and isolation."”

Thank you Sir. Jai Hind.
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THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Now, Dr. Banda
Prakash; two minutes.

DR. BANDA PRAKASH (Telangana): Sir, on behalf of our Party, we support
the Constitution (Scheduled Tribes) Order (Second Amendment) Bill, 2019. We
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support the inclusion of particular communities in Karnataka in the Scheduled Tribes.
At the same time, | wish to bring to the notice of the House and the hon. Minister
that after formation of the State of Telangana, the tribal population there is more
than nine per cent. Earlier, it was seven per cent. We have been giving seven per
cent reservation in the State. We have taken all the necessary precautions and the
State Legislature also sent a request to the Government of India, after completing
all the formalities. Since the last two-and-a-half years, it has been pending with the
Government of India. Through you, | would request the hon. Minister to take up

the issue of Telangana and clear that request.

Then, 1 would like to bring to the notice of the House that we had constituted
the Chellappa Commission to include two more communities in the list of Scheduled
Tribe communities. These are: Boya and Khaithi Lambada. That Commission gave a
report after touring the entire State and taking everybody's opinion. The State also
passed the orders and they recommended it to the Government of India. That case

is also pending with the Government of India.
(MR. CHAIRMAN in the Chair)

I once again request the Government of India to take up such cases positively
wherever they are pending. According to the Scheduled Tribe population, the
Government of India should immediately take necessary steps to issue orders.
Because of the formation of a new State, our strength has increased. If we implement
that, our reservation will also cross fifty per cent. Again, some problems will arise.
That is why, we request the Government of India, through you, to immediately take
up the pending cases. For the last two-and-a-half years, our Telangana issue is also
pending. We request the Government of India to clear the pending files and release

orders for Telangana. | support this Bill.
MR. CHAIRMAN: Now, Shrimati Jharna Das Baidya; two minutes.

SHRIMATI JHARNA DAS BAIDYA (Tripura): Sir, the Constitution (Scheduled
Tribes) Order (Second Amendment) Bill, 2019, specifies the tribal communities which
will be included in the list of Scheduled Tribes. The Bill amends Part-11 of the Order
which specifies the Scheduled Tribes in the State of Karnataka. | support this Bill
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and | would like to suggest some points. Once the Bill becomes an Act, it is
required to ensure that all the new categories of communities get the benefits as
they were getting earlier. They should get the benefits immediately. Sir, my next
suggestion is to increase the funds, which is the demand of the people belonging
to Scheduled Castes and the Scheduled Tribes. Sir, every year, thousands of people
die in our country while clearing the human waste inside the drains and most of
them belong to Scheduled Castes and Scheduled Tribes. My final point is about
the Dalit Christians and Dalit Muslims. If you are able to bring Dalit Buddhists and
Dalit Sikhs into the Dalit list, then, why not Dalit Christians and Dalit Muslims?
Thank you, Sir.

MR. CHAIRMAN: The next speaker is Shri V. Vijayasai Reddy, not present.
Now, the next speaker is Shri D. Kupendra Reddy. You have two minutes, just make

your points.

SHRI D. KUPENDRA REDDY (Karnataka): Respected Chairman, Sir, I, on behalf
of my JD(S) Party, wholeheartedly welcome the Bill. Inclusion of "Parivara" and
"Talawara" communities as synonyms of "Nayaka" and "Siddi" community of
Dharwad and Belagavi Districts in the list of Scheduled Tribes of the State of
Karnataka is helpful for the overall development of people belonging to these

communities in Karnataka.

I request the hon. Minister, through you, Sir, to consider the inclusion of
Codava community also in Karnataka in the ST List. Mr. Hariprasad has just now
explained about their rich culture. Codavas are inhabitants of Coorg region of South
West Karnataka. The culture and tradition of Codavas are akin to tribals. The
Government of Karnataka funded for the study and survey of the genealogy of
Codavas. The Codava National Council is striving for autonomy and ST tag for
Codavas. The fast dwindling Codavas population is making them microscopic
minorities. They are pressing for an identity and safeguarding their heritage, culture,
tradition and to preserve the community. Therefore, | again request the hon.
Minister, through you, Sir, to consider including Codavas in the ST list for the overall

development of Codavas in Karnataka. Thank you, Sir.
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SHRI TIRUCHI SIVA (Tamil Nadu): Mr. Chairman, Sir, on behalf of DMK Party,
| rise to support the Constitution (Scheduled Tribes) Order (Second Amendment)
Bill, 2019, which includes some communities of the State of Karnataka in the list of
Scheduled Tribes. Sir, reservation policy alone has brought some people who have
been sidelined for many reasons for centuries. Exclusively and especially the
Scheduled Tribes, who have practised to live in a remote place, they still find it
hard to mix with the existing society. The criteria for inclusion in Scheduled Tribes
list state very clearly as to what are the specifications of a community to be
Scheduled Tribe. It says, indications of primitive traits, distinctive culture,
geographical isolation, shyness of contact with the community at large, and
backwardness. However, this criteria was not spelt out in the Constitution. Sir, these
criteria still exist with some communities. When we appreciate and welcome these
communities, which have been included in the State of Karnataka, there are some
communities in Tamil Nadu, especially, the Badagas in Nilgiri District, the
Narikuravas across the State and the Kattunayakan. Regarding the Narikuravas,
earlier, when the UPA Government was there, it was brought but later after the
Government ended, the Bill lapsed. After Narendra Modiji took over, the Cabinet
approved that Narikuravas be brought into the Scheduled Tribes list but still it has
not been done. Hon. Chairman is very well aware of that community. They used to
sell beads across the streets. They are still in a very remote corner. Some people
among them are educated but, now, they are not able to come to mainstream and

they are not able to mix with the society at large.

There is the criteria that the State Government should recommend. | do not
know about that but I urge the Central Government to take into consideration that
in the next attempt, when you include some communities in the Scheduled Tribes,
the Narikuravas, the Badagas and the Kattunayakan must be included in the
Scheduled Tribes list. Thank you, Sir.

st IR Rig (SR U9 AFHE {9 AJeled, Afe (@I S

ST (QERT ) fdee, 2019 &1 # WHH HRal g1 Prilcd d "IRAR" "dTAdR”

o

Tq fAeEl Sl Bl SIgd Sl # |fferd feam o RET 8, s9dl d |HeE
BRAT g

HEIGY, AHI-AHY WX WAgM § AET PRe ®O Sl Bl Ao S
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RERCH GIESISESISEINC SIS IS IE-AICICOE-SIS SIS I TICH MRS B RG IST

Tl Aed WHERTE SRTSHR Sl I WAE a1 A1 AR I ReE [ivEd fhar e,
98 SfREV A dEl P dEl ©, fhg o W B T gga Sifa ek
YR SOl # Sirel S Y87 € 3R S9! WAl dgdll dell off I8l 8, U
<@d g ART SMUe HIgH | WAl weed 9 Mded € fe N ueR 9 gy
SIfedl iR SrgYfad SIolicrdl @l Wl 96 Y81 ©, Sl R A IAHT ARG AT
derr S|

HqeIed, § I Pl dedl § b o Al & AN el AR g9 ¥ IEd §
R gt § WM gIRE el €, offhT 98f W a9 9% ey o7 I7 €, gafaw S
GHl # HF FIRA dd g, SAD R B /e e & S Aty MR Q9 H
VA ANl @ A= ST 11 RIS © 3R S9d] WIERdAT d §X oI 55 URRIC
21 sy g STal Rienm @ e W &F o 91ty iR Shd foy g @il
SN ARy |

Heled, <% Pl ATONE Y 70 dY Bl MY 3R b= H I A WHR &I,
W oo Al SR SOl b ARGl Ue WRPRI ABRAT H W@lell U g,

backlog €, <ifd P 1 ARSR AT db YT SISIICAT b ARBRT BHATRA]
% Ul Bl A8 WX U 3R T ¥ backlog B YT PN UE ©, A I TP
qezE A e € & Sa! TR e ol BV BH SR SISl Bl e
Al Fel S R €, olfbd AREAV P el d¢l k¢ &1 A AW & fF A ratio H
Y SISl P IRET0T Bl Al gl ARy, Igd-9gd gvaT |

SHRI BINOY VISWAM (Kerala): Sir, | support the Bill wholeheartedly. While
supporting the Bill, | salute the memory of Birsa Munda to Thalakkal Chanthu, who
fought for the country against the foreign rule. But what happened to them? Their
inheritors are living a very pitiable life all over the country. The slogan everywhere
is the same: Jal, jameen and jungle. All are stolen by somebody else. We can see
in the whole of India that tribal lands are snatched away. At many places, their
land is given to the mining mafia. Even the tribal temples are not with them now.
Somebody else has taken that away. At many places like Chhattisgarh, it is going
on. | support the Bill and | request the Government to think about such crimes
that are committed all over India. New and new sections are demanding this right,

including my State also, so the Government may consider it.
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[Shri Binoy Viswam]

There is one more thing. The Forests Rights Act, which came as a helping
hand for the tribes by the UPA-I Government with the support of the Left...

MR. CHAIRMAN: Right, thank you. ...(Interruptions)...
SHRI BINOY VISWAM: Sir, Left is a reality.

MR. CHAIRMAN: No, no. Thank you. Why are you objecting to thank you?

...(Interruptions)...

SHRI BINOY VISWAM: Sir, let me finish my words. In many places, the courts
are also trying to take away rights. So, please take that also into consideration.

Thank you.

2 T FAR T@T (T (S &, [Seel): A1 quuT Je8ed, § 9
T & @ H 9l $ [y WS g El O AR Sl "URART AeAaR”
I Ud AR dicd # SIS 8 €, 9l UHR H Iud "ed W WReR 9
e PRAT ag 6 faeell & ofay oI, Yod dsd & Ay gl & osfEr
ST AR 99 g 2, d Usdes grsd 9 o1 ek RiEl oR @ €1 98w FE-
®s Uifedl & ded Ua1 gU 3R IS 8 Y| [4o7ell, WReF WAy, Whal SR UHT
B Al d1 feeell WBR § Bl €, W qH WRA WHR P Vold HAGA b
SR B PR SW Vold @I Y W ITP 9ad &9 g o7, 1 S dgd gfaen
gl AfE I8 dwa T 8, @1 SFH BT S Hed daR, Aol AR Bl 39 Y[
W 9ad I B AN T & WY, AP g8f I W8T b [ HBGM U BRI
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Berll S R8T 8, 39 gedd R@d gU Hel S A vUsPes gisd d wHA T
HRAT TS WY, SAMAY AN & JOTR §@M &I ISl A U &Y, g=dig |

MR. CHAIRMAN: Dr. Prabhakar Kore, the Kannada Interpreter is not there.

Do you still want to speak in Kannada?

DR. PRABHAKAR KORE (Karnataka): *Hon'ble Chairman Sir, it is a matter of
great importance that, the Siddhi Community in Belgavi and Dharwad Districts in
Karnataka and also settled along the Sahyadri mountain range is now being included
as Schedule Tribe. | congratulate the Chief Minister of Karnataka, Shri B. S.
Yediyurappa and hon. Prime Minister, Shri Narendra Modi for bringing this Bill.

MR. CHAIRMAN: Please, please. ...(Interruptions)... What is your problem?
396 e 7 recommend fHAT T 1 They have recommended. That is what they are

saying.

DR. PRABHAKAR KORE: They have recommended. No; no, it was

recommended by. ...(Interruptions)... Sir, hear me. Let me speak.

MR. CHAIRMAN: Whoever was there, they will all get credit.

...(Interruptions)...

it 5. eRuwRE (@FFCH): W . (TH)...

MR. CHAIRMAN: Please. ...(Interruptions)... 34 ¥ WEY| ...(dEM)...

DR. PRABHAKAR KORE: * The Sidhhi tribe has been subjected to injustice
and today even after 70 years of independence this tribe is still waiting for justice.
The Siddhi Community till 10 years ago was confined to the forest. They have come
from the African Sub Continent during the British period. This Bill will deliver justice
to them. Many more communities like, Gondili and Gollaru tribe are also residing in
Uttara Kannada District. | hope that, the above mentioned communities will also

get the status of Schedule Tribe.

MR. CHAIRMAN: Now, Shri Pralhad Joshi, Mantriji wants to intervene for a

while.

*English translation of Kannada portion.
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THE MINISTER OF PARLIAMENTARY AFFAIRS; THE MINISTER OF COAL,;
AND THE MINISTER OF MINES (SHRI PRALHAD JOSHI): Mr. Chairman, Sir, thank
you for this opportunity. Sir, this Nayaka community which is called in many names
Nayaka, Beda, Bedara. All such communities, they have already been included in
the list of ST Order. But, unfortunately, for the last 40 years, | am not blaming
anybody, this "Parivara”, "Talawara" and "Siddi" Communities from the Uttara
Kannada District, they were never considered. Many people ran from pillar to post,
but it was not done. Ultimately, the Karnataka Government recommended it, and
| should thank the Lok Sabha Member, namely, the M.P. from that area, Shri Pratap
Simha, who went to hon. Prime Minister, Amit Shahji and many other people,
requested and convinced them with detailed data of the area, how their profession
is same and how their activity, area of staying, everything is same. He convinced
them and after that, hon. Home Minister, Shri Amit Shah, and hon. Prime Minister
also took interest in that. And, ultimately, after going through the Register of
Population and everybody, he continuously followed it up. And, today, it has
happened. My last point is, many of the people from this community "Parivara",
"Talawara" and also "Siddi" community of Dharwad and Belagavi are extremely happy.
Dharwad is my Constituency that is why, | am thanking the hon. Prime Minister,

the Home Minister and also Shri Pratap Simha. Thank you, Sir.

MR. CHAIRMAN: In another ten minutes, there is going to be voting. It is a
Constitutional Order and not a Constitutional Amendment. | appeal to all Members
to be present in the House because on Scheduled Castes, we have approved it.
Now, this is connected with Scheduled Tribe of a particular State. So, | appeal to
the Members who are here and there to please come into the House. sl NUJeT
g ol oo fagwe g fear €1 39 R onfl 989 8% ©1 AT oMU 39 W
JUAT IR AT @l g, A SR Qg difé arg # gnf

St YT Rig wodr. AT w9l qeled, H 31TS Hicd Bl AR
SIS @7 Al # WEe BR1 & oy fAEr (@rygihd SHSiiadn) e (GER
wenege) faggas, 2019" B WIRG PR &I U@ UL fHAr & IR g1 el © &
RIS AT P 15 T Aawl o sadl GHE fbar €1 @1 § S96 T Ue 32

...(TTE)...
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Th AT e Bl SIxd el © |

SRt YT Rig wodr AT wula qeled, STl Xod Hl H SR gt
IR TEIAL/QEC. AREV 98 I P} F@i gg ol AFCE GUUR HElGd, WRd
BT /AN JFGAT SISl B GRET qAT by b (g 57 Bl R [EeRy
BT QY I ¢l WRUE & AT 366 F W (25) F ATAR VI S@nfadl Al
SIS ST Jfdl Ul SISl a1 SIS el & AF, [ 39 dfger
F TASH b AT T 342 & RN SrgYfad SIonadl W Sl § 1 $9d
qEH W GACd 9T B ST SISl B Gl AT DI e,
TSR, AT RE b G b wY H B AT 38 W OIRAR AT dedR” IR
P AR 50 R REN, S {6 SR ees Nl & sfavid S €, Bl

o

R gRars qa1 9armdl el & "R 9 & fay doR fear S |

SHRI JAIRAM RAMESH (Karnataka): Sir,. ...(Interruptions)...

MR. CHAIRMAN: The Minister is replying. Everybody has spoken. She will

be brief, don't worry.

St YT Rig woan J81 W B3 FHMHRI GEwl T U UeEl &
SIS AT Bl JRAad STIolc g d e $R+ & [y S R 7
F TR b5 WPR P SIS BRI GATT Bl 3T 8, 396 T H bR
Rl T H I AW FHEAY Gl Bl YE I PRI ol dIEdl § (b 9% b
21 USRIl A Py SO TR Pl IMHA B P UKE Il R WRAR &
U™ g1 S U9 ¥8f W) URd Tl 8 U 8, SUd 4% 98d 9 PRU 86 gl
SN fest oft Sifa @1 Seonfa wqerE # e e g1, A S99 fit RER &
o fRN Auds 21 af o8 W Sifa egyfad Seenfa # enfe g1 @ g,
q AP folT 9e9 UEdl 59 WAHR W IRl W U Il ¥ SH WA &

fau I Auds 9@ fear wr € 6 99 Sfud S A1 §He $ o]
MfeH FeIor 2, IFD Dls AR AWplT 8, WNIfd e AR fave |qard
A e # dora, e fUosmd, ¥ #Amde €1 39 AUES! & ER WA
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21 Wi B b dle Al IFBI WEAR B B, Al IU SIS SN B WSl
Srar g1 fR Seonfa smanT Wt S¥@ET wev wRal ® 3R Sd I9H HhRIHS
JMHT ST B, A 98 BAR SFONA BRI WA & U Al ©l R EERT
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[t Rt g o)

A DI HR-AFAT fewlt & forg Aorar € iR @'l 9 Af geRIes R
At B, Al SUP 9% 98 D B el gl dfede F uRd W F 9§ 98
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Now, the question is:

"That the Bill further to amend the Constitution (Scheduled Tribes) Order, 1950
to modify the list of the Scheduled Tribes in the State of Karnataka, be

taken into consideration."
The motion was adopted.

MR. CHAIRMAN: We shall now take up Clause-by-Clause consideration of
the Bill.
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Clause 2 was added to the Bill.
In Clause 1, there is one Amendment by the hon. Minister.

Clause-1 Short Title and Commencement

SRt YT R wodT. Aeley, § URdE el g-

fF gs 1, Ul 1 A 'SIETRG” AeE b WM W OWRA T B
gfarenfyd fear Syl

The question was put and the motion was adopted.
Clause 1, as amended, was added to the Btil..

MR. CHAIRMAN: In the Enacting Formula, there is one Amendment by the

hon. Minister, Shrimati Renuka Singh Saruta.

Enacting Formula

SN UHT [oAT: HElGY, § UM BRAl g
5 g 1, dfad 3 H fgdr e @1 v fhar Sl
Thie question was put and the motion was adopted.
The Enacting Formula, as amended, was added to the Biil.
The Title was added to the Biil.

MR. CHAIRMAN: Shrimati Renuka Singh Saruta to move that the Bill, as

amended, be passed.

SRt YT R wodt. Aeley, § uRdE Rl g-

& fadwe o Ui v § wiRa e Sl
The question was put and the motion was adopted.
The International Financial Services Centres Authority Bill, 2019

THE MINISTER OF FINANCE; AND THE MINISTER OF CORPORATE
AFFAIRS (SHRIMATI NIRMALA SITHARAMAN): Sir, | move:



